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Bhakt Darshan, I lay on the Table-

(1) A copy of the Delhi Motor Vehi-
cles (Sixth Amendment) Rules, 
1967, published in Notification 
No. F. 19(18)/64-67 Tpt in Delhi 
Gazette dated the 7th March, 1963 
under sub-section (3) of section 
133 of tbe Motor Vehicles Act, 
1939. [Placed in LIbrary. See No. 
LT-1285/68.] 

(2) A copy of the Annual Report of 
the Central Road Transport Cor-
poration Limited, New Delhi for 
tbe year 1966-67 along witb the 
Audited Accounts and tbe com-
ments of tbe Comptroller alid 
Auditor General tbereon, under 
sub-section (I) of section 619A of 
tbe Companies Act, 1956. [Placed 
in Library. See No. LT-1286/68]. 

Annual Report of the Indian Tourism 
Development 

SHRIMATI JAHANARA JAIPAL 
SINGH: I beg to lay on the Table-

(I) A copy of the Annual Report of 
the Indian Tourism Development 
Corporation Limited, New Delhi 
for the year 1965-66 along witb 
the Audited Accounts and the 
comments of tbe Comptroller and 
Auditor General thereon, under 
sub-section (I) of section 619A of 
tbe: Companies Act, 1956. 

(2) A statement showing reasons for 
delay in laying the above Report. 
[Placed in LIbrary. See No. LT-
1287/68]. 

COMMITTEE ON PRIVATE 
MEMBERS' BILlS AND 

RESOLUTIONS 

MInntes 

SHRI KHADILKAR (Khed) Sir, I 
beg to lay on tbe Table Minutes of t be 
Nineteentb to Tbirty-first sittings of tbe 
Committee on Private Members' Bills and 
Resolutions held during t he current Ses-
sion. 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM SITTING 

OF THE HOUSE 

MinDtes 

SHRI AMRIT NAHATA (Barmer): 
I beg to lay on tbe Table Minutes of tbe 
Sixtb sitting of the Committee on Absence 
of Members from the Sittings of the House 
held during tbe current session. 

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir, I have to report 
tbe following message received from the 
Secretary oC Rajya Sabba :-. 

"In accordance with tbe provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in tbe Rajya 
Sahha, I am directed to inform the 
Lok Sahha that the Rajya Sabha, at 
its sitting held on the 8th May, 1968, 
agreed without any amendment to the 
Public Provident Fund Bill, 1968, whicb 
was passed hy the Lok Sabha at its 
sitting beld on the 2nd May, 1968." 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM SITTING 

OF THE HOUSE - Contd. 

Slxtb RepOrt 

MR. SPEAKER: The Committee on 
Absence of Members from tbe sittings of 
tbe House in their Sixth Report bave re-
commended that leave of ahsence be grant-
ed to the following members for the periods 
indicated against each:-

(I) Sbri S. G. 6th Marcb to 19tb 
Saboo April, 1968 

(2) Sbri N.C. 
Chatterjee 

(3) Sbri Ram 
Cbander 
Veerappa 

(Fourtb Session) 
18tb Marcb to IOtb 
May. 1968 
(Fourtb Session) 
22nd April to IOtb 
May, 1968 
(Fourtb Session) 

I take it tbat tbe House agrees witb 
tbe recommendations of tbe Committee. 
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SOME HON. MEMBERS: Yes. 

MR. SPEAKER: The members will 
be informed accordingly. 

ESTIMATES COMMITTEE 

(;) Fifty-First Report 

SHRI P. VENKATASUBBAIAH 
(Nandyal): Sir, I beg to present the Fifty-
first Report of the Estimates Committee on 
the Ministry of Petroleum and Chemicals-
Oil India Limited. 

(ii) Minutes 

SHRI P. VENKATASUBBAIAH: Sir 
I beg to lay on the Table, Minutes of sitt-
ings relating to Fifty-first Report of Esti-
mates Committee on the Ministry of Petro-
leum and Cbemicals-Oil India Limited. 

13.09 hr._ 

PERSONAL EXPLANATION UNDER 
RULE 357 

SHRI A. K. SEN (Calcutta-North. 
West): Mr. Speaker, Sir, I was surprised 
when I was informed that Shri Umanath. 
a Member of Lok Sabha, had made the 
following allegations against me in course 
of his speech in connection with the deaate . 
on the Demand. for Grants relating to the 
Ministry of Industrial Development and 
Compan)' Affairs on tbe 25th April, 1968: 

"Tbey approached the Mabarashtra 
Cbief Minister. Tbrough whom did 
tbey approach? Tbey approacbed bim 
through Shri A. K. Sen, who is a law-
yer appearing to defend tbe company's 
fraud and to defend tbe company's 
misappropriation. Shri A. K. Sen and 
one Commander Gbate, who is an em-
ployee of the MafaUal group, tbese 
two people approached the Chief Minis-
ter and a deal was struck by wbich 
they were arrested and released on the 
same day. You will be surprised to 
know wbo tbis Commander Gbate is 
who is an employee of the Mafatlal, 
group. who has such powers over the 
S~i~' fdjnis!~r~ ~om~and~r Gbat~ i~ 

no otber person than the brother-in-law 
of Shri V. P. Naik, the Chief Minister 
of Maharashtra." 

The aforesaid allegalion. against me 
are absolutely untrue and unfounded. It 
is no doubt correct that I have defended 
one out of four accused in what i. known 
as the Fedco case, namely, Shri Balwantrai 
K. Parekh in his appeal to the Supreme 
Court. Shri Chari, a senior Advocate of 
the Supreme Court, had appeared for one 
of the accused, Shri B.N. Khakhar. Other 
Advocates appeared for the other accused. 
As far as I remember, I concluded my 
arguments by the first week of February, 
1967. jus t before the General Elections. I 
left for my constituency immediately after 
I concluded my arguments in connection 
with my own election. The Supreme Court 
delivered judgment in tho appeals preferr· 
ed by the several accused some time in 
March, 1967, whereby it was pleased to 
dismiss all the appeals. I have never seen 
accused Y. E_ Rangawalla. I do not know 
B. M. Khakhar at all. I do not know the 
other accused. I have never known Com· 
mander Ghate, referred to by Shri Uma· 
nath, in his speech and I have never seen 
him. .It is absolutely untrue and is a 
malicious libel against me that myself and 
the said Commander Ghate had approach· 
ed the Chief Minister of Maharashtra and 
struck a deal by which the accused persons 
were arrested and released on the same 
day. In fact, I have now found out from 
the answers given by the Chief Minister of 
Maharashtra on the release of the accused 
persons in the Fedco case on the floor 
of the Maharashtra Legislative Assem-
bly on the 29th Fehruary 1968 and the 5th of 
March, 1968, that only one of the accused, 
B. M. Khakhar, who was defended by Sbri 
Chari ... (InterruptIOn). 

SHRI P. VENKATASUBBAIAH 
(Nandlal): Who is Chari? Is be a Com. 
munist? 

SHRI A. K. SEN: He is a senior 
advocate of the Supreme Court. 

SHRII1. VENKATASUBBAIAH : Shrl 
l!D!anatb ~ilI take r~aso~~~19 I'fill~~ 


